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MADHYA PRADESH BILL
No. 38 oF 2012

THE MADHYA PRADESH SWAYATTA SAHAKARITA (NIRSAN) VIDHEYAK, 2012
A Bill to repeal the Madhya Pradesh Swayatta Sahakarita Adhiniyam, 1999.

Be it enacted by the Madhya Pradesh Legislature in the sixty-third year of the Republic of India
as follows :(—

1. (1) This Act may be called the Madhya Pradesh Swayatta Sahakarita (Nirsan) Short title and

Adhiniyam, 2012. commencement.
(2) It shall come into force on such date as the State Government may, by

notification, appoint.
2. In this Act, unless the context otherwise requires,— Definitions.

(a) “appointed day” means the date of commencement of this Act under sub-section (2)
of Section 1.

(b) “repealed Act” means the Madhya Pradesh Swayatta Sahakarita Adhiniyam, 1999
(No. 2 of 2000).
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Repeal and 2.(1) On the appointed day, the Madhya Pradesh Swayatta Sahakarita Adhiniyam, 1999
savings. (No. 2 of 2000) shall stand repealed.

(2) The repeal shall not affect,—

(a) any other enactment in which the repealed enactment has been applied,
incorporated or referred to; or

(b) any right, privilege, obligation or liability acquired, accrued or incurred under the
Act so repealed; or

(©) the previous operation of the Act so repealed or consequences of any thing already
done or suffered thereunder; or

(d) any penalty, forfeiture or punishment incurred in respect of any offence committed
against the Act so repealed; or

(e) any legal proceedings or remedy in respect of any such right, privilege, obligation
or liability as aforesaid and any such legal proceedings or remedy may be
continued or enforced as if this Act had not been passed.

(3) Notwithstanding the repeal or anything contained in any law for the time being in force
or in any contract, on and from the appointed day, the cooperatives registered under the repealed
Act shall be deemed to registered under the Madhya Pradesh Co-operative Societies Act, 1960
(No. 17 of 1961) and the provisions of the said Act shall be applicable for regulation of such
cooperatives.

(4) Notwithstanding the repeal, all contracts, bonds, deeds, agreements and other instruments
of whatever nature subsisting or having effect on the appointed day and wherein the co-operative
registered under the repealed Act is a party shall from such date of full force and effect.

(5) Notwithstanding the repeal, the bye-laws and regulations made by the Board of Directors
of the Cooperative under the repealed Act shall in so far as they are not inconsistent with the
provisions of the Madhya Pradesh Co-operative Societies Act, 1960 (NO. 17 of 1961) and the rules
made thereunder, continue in force until altered or rescinded under the Madhya Pradesh Co-operative
Societies Act, 1960 (No. 17 of 1961).

STATEMENT OF OBJECTS AND REASONS

The Madhya Pradesh Swayatta Sahakarita Adhiniyam, 1999 (No. 2 of 2000) was enacted with a view to
promote and develop co-operative as democratic entrepreneur based on self help and mutual aid which are not
dependent on Government help. The Constitution (Ninety-seventh Amendment) Act, 2011 has come into force on
15th February 2012. In order to achieve the objectives of the Constitutional Amendment, the required amendments
are being proposed in the Madhya Pradesh Co-operative Societies Act, 1960. As a consequence, the State Act shall
have the sufficient provisions to flourish every co-operative by ensuring its contribution in the economic development
of the State and to serve the interest of its members and public at large and to ensure its autonomy, democratic
functioning and professional management. Thus by amending the various provisions of the Madhya Pradesh Co-
operative Societies Act, 1960 in tune with the provisions contained in the Constitutional Amendment, it has been
found unnecessary to maintain a parallel Act namely, the Madhya Pradesh Swayatta Sahakarita Adhiniyam, 1999
in the State. Therefore, it is proposed to repeal the said Act.

2. Hence this Bill.
GAURI SHANKAR BISEN

Bhopal Member-in-Charge.
Dated the 6th December 2012
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